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Note:
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= ANNEXURE ~ P
(See clause 15 of Section 3 -GCC |

Comﬁ;;;sétiun for Delay

If the contractor fails to achieve the milestones, and the delay in execution of work is
attributable to the contractor, the Employer shall retain an amount from the sums

payable and due to the contractor as per following scale -

i. Slippage up to 25% in financial target during the rr_iilestone under consideration
— 2.5% of the work remained unexecuted in the related time span.
ii. Slippage exceeding 25% but Up to 50% in financial target during the milestone
under consideration 2
- 5% of the work remained unexecuted in the related time span..
iii. Slippage exceeding 50% but Up to 75% in financial target during the milestone
under consideration

-7.5% of the work remained unexecuted in the related time span..

_E-

Slippage exceeding 75% in financial target during the milestone under

consideration

-10% of the work remained unexecuted in the related time span.

For arriving at the dates of completion of time span related to different milestones,
delay§ which are not attributable to the Contractor shall be considered. The slippage
on any- milestone is if made good in subsequent milestones or at the time of
stipulated period of completion, the amount retained as above shall be refunded. In
case the work is not completed within the stipulated period of completion along
with all such extensions which are granted to the Contractor for either Employer’s
default or Force Majeure, the compensation shall be levied on the contractor at the
rate of 0.05% per day of delay limited to a maximum of 10% of contract price.

The decision of Superintending Engineer shall be final and binding upan both the
parties.
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